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THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

(through web-based video conferencing platform)

CP (IB) No.233/Chd/Hry/2018

Under Section 7 of IBC, 2016.

In the matter of:

Touchstone Holdings Pvt. Ltd. …Petitioner-Financial Creditor

Versus

Ramprastha Promoters & Developers
Pvt. Ltd. …Respondent-Corporate Debtor

Present through video conferencing:

Mr. Ashish Aggarwal, Advocate for the petitioner.
Mr. Anand Chhibbar, Senior Advocate for the respondent.

Order dated: 29.10.2020

Since it is an old case, listed under priority category today. When

this CP is taken up for hearing, Shri Ashish Aggarwal, learned counsel for the

petitioner, on instructions submits that the matter has been settled between

the parties and hence, may be dismissed as withdrawn.

2. Learned Senior Counsel for the respondent-corporate debtor also

confirms the said fact.

3. In the circumstances and in view of the submissions made by the

counsel appearing for both the sides, the CP is dismissed as withdrawn.

Sd/- Sd/-
(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)
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